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ORDER 

IA No. 68 of 2016 in Appeal No. 284 of 2015 seeking vacation of ad-interim ex-parte order, 
dated 15.12.2015, passed by this Appellate Tribunal in IA No. 467 of 2015 has been filed by the 
Appellant, a generating company.  We, by our afore-stated ad-interim order, dated 15.12.2015, 
stayed the operation of the impugned order, subject to the condition that the Appellant shall deposit 
Rs. 30 crores within a month from that date. 

 
The main grievance of the Applicant in the IA No. 68 of 2016 is that the said amount of Rs. 

30 crores has not been deposited by the Appellant, as directed by this Appellate Tribunal but that 
amount is being adjusted.    

 
Registry is directed to issue notice on this IA being IA No. 68 of 2016 to the Respondents 

directing them to file their respective reply in the matter within a week after serving copy on the 
other side. Rejoinder, if any, be filed within a week thereafter. 

 
 Post this IA, being IA No. 68 of 2016 in Appeal No. 284 of 2015, for hearing and disposal 
on 
 

18th February, 2016. 

 
( T. Munikrishnaiah )           ( Justice Surendra Kumar ) 
  Technical Member            Judicial Member 
 
vt/vg 


